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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

C.A.No. 88 OF 1996 

in 

Oat. NO, 359 OF 1991 

	

DATE OF DECISION 
	

6.2.1997 

y • 	1 tdhra Natt,_—_---_-------- Petitioner 

Applic ant-. iri—pe rSon 

Versus 

Respondent 

Advocate for the Respondent (s) 

The Hon'ble Mr. V. RadhakriShnan, Admn. Member. 

The Hon'ble Mr. T.N. Bhat Judici.1 Nerrüer. 

Whether Reporters of Local papers may be allowed to see the Judgment ? 

jh 

be referred to the Reporter or not ? 

ether their Lordships wish to see the fair copy of the Judgment ? 

ether it needs to be circulated to other Benches of the Tribunal ? 



* 
'4 -2- 

V.V.Mur1iarafl Nair 
rc-IV-1253. 'jyothi'. 
P.R. L.afle, KuravankOflarn 
Kowdiar p.0. 
TriVafldr 	- 695 003 
Keral a. 

New AadreSS 
Qffice of the ACE(L) 
HQ southern jir Command 
Akulam 
Trivandrum - 695031. 

.... AppliCflt. 

ORAL OR)ER 

C.A..NO. 88/1996 
in 

O.A..NO. 359/1991 

Date: 6,2.1997. 

per: Hon'ble Mr. T.N. Bhat, judicial Member. 

None for the petitioner. lie has also not 

furnished the name of the alleged contemner despite 

notice being sent to him in this regard, we fu.rther 

find on the file a letter from the petitioner seeking 

transfer of the contempt petition to the Ernakulam 

Bench. it is not for us to transfer the matter. The 

petitioner may, if so advised, approach the Hofl'ble 

chairman for transfer. But so far as the present 

petition is concerned, the applicant 
is not prosecuting 

the same for a long time past and continueS to be 

absent today. 	cordinglY. this Contempt petition 

is dismissed. 

(T.N. Bhat) 	
(V.Radhakri5fln 

Member(J) 	 iernber(A) 

vtc. 


